IN THE INCOME TAX APPELLATE TRIBUNAL,
CHANDIGARH BENCH ‘A’, CHANDIGARH

BEFORE: SMT.DIVA SINGH, JUDICAL MEMBER
AND SMT.ANNAPURNA GUPTA, ACCOUNTANT MEMBER

3T 39l H./ ITA No.75/Chd/2020
T RoT 9¥ / Assessment Year : 2015-16

M/s G.S. Auto Comp Pvt. g | The A.CI.T,,
Ltd., G.S. Estate, G.T. Road, Central Circle-II,
Dhandari Kalan, Ludhiana Ludhiana.

TYRY of@r ¥./PAN NO: AACCG5774E

3rdremedf/ Appellant gcgdff/Respondent
TRl I 31X &/ Assessee by: Shri P.K. Goyal, CA &
Sunil Arora, Adv.
TSET $r 3 ¥/ Revenue by Smt.Meenakshi Vohra, Addl.CIT
gAar$ &I dRI@/Date of Hearing 11.02.2021

3GHIYUT &I dRI@/Date of Pronouncement: 16.02.2021
(Virtual Court)

3meer/Order

Per Annapurna Gupta, Accountant Member:

The above appeal has been preferred by the assesse
against the order of the Commissioner of Income Tax (Appeals)-
S5, Ludhiana dated 04.12.2019 relating to assessment year
2015-16, passed u/s 250(6)) of the Income Tax Act, 1961

(hereinafter referred to as ‘Act’.
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2. At the outset, Ld. Counsel for the assessee has submitted that
since the assessee had moved an application for 'Vivad Se Vishwas
Scheme,2020' and the Income Tax Department has issued Form
No.3, thus settling the dispute, therefore, he intends to withdraw
the present appeal. Separate application dated 31.01.2021 for
withdrawal of the appeal has been submitted by the 1d.
Counsel for the assessee. The ld. DR has no objection for the

said withdrawal.

3. In view of the above, the above appeal of the assessee is

hereby dismissed as 'Withdrawn'.
Order pronounced on 16.02.2021.

sd/- Sd/-
(DIVA SINGH) (ANNAPURNA GUPTA)
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Dated: 16t February, 2021
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